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ORDERS OF THE TRIBUNAL 

, 	I ~" ( kA , 'r-) 6- / , 	t~ 1~r, , 

ky 	ps-r47%4i 01 

 

DV, 

1.QKD&1k D,krEI) 17.10.2003. 

he,ijcd shri Aksliaya 1',Umaz Fai ixtja, 

the Appliciont, in Perg-nn, 

Ita this e-riginalApplicatiiDn he 

p1w- 'rtAtV-xq - 
Fo), 

has raised a grievance that the Inquirinc 

t"fficer,withe,ut hearing him has c-ncluded 

the enquiry and has sworritt4id a re.#-rt.He 

has, h-wever,admitted that this p-int. he has 

n,t s- far agitated oefre the 

iS'. 11 D 
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-Y 	 C - ri ty bu th- u, ht it prudent t- Au +.t. 	 - 

appr-ach 	this Triounal f-r relieff. 

In the circumstances, the Applicant is 

directed t- subm-i"C a representat-n in 

this regard oef-re the I)isciplinary Auth-rity 

f-r c-nsiderati-n and necessary -Kders.TYLis 

4Z 

	

	 rei,,resentati-n he may suomit z)ef-re the 

1)isci j~.,irjary -kuth-rity within a peri-d - f 30 

days Ifience.up,,a receiPt- -f the same,the 

Disciplinar~ Auth-ritY si-.-^uld disp-se -f the 

-i-n with a speaking -rder within rep r es en La r 

a peri-d -f 6() days thereafter. 

Appli-cant has al~s- made a 

grievance that he had made rej~resentati-n 

.-) ef 

	

	-.he I)isciplinary -4ith,,rity/Fevisi,-na1 re t. 

Auth-rity ao-ut tl~3w, treating the jperi-d sf-ent, 

-n ruspensi-n.The aevisi-nal Auth-rity by 

passing an -ri-er at Annexure-12 had directed 

him that thka Revisi-,n peitio-nL4,s preqnature 

since the de~,artmentai pr-ceedings a ,P. still 

c-ntinuing against him.We find that the 

ty is right and -rder ̂ f Revie.wing Aut~—ri 

pr-per and ir, the circumst--,nces the plea 

taken by the applicant in this cagard,in 

t- I e, th e this r,. A. is not availaDle arid there' 

same is r ej ec ted. 

With the aj~ve ,bservati^ns and 

rjireecti-ns,ttis nriginal APFlicati,-2n iS 

disp-sed -f at the admissi,-n stage;by leavillo-

the Parties t- 0ear their Mwe IC-St's, 

Send c-pies ̂ f this -rder al,n9with 

c^rvies -f this t,%,A. to the Resp,ndents and 



0 

free cpios -f this -rder oe -,ivrzn t- 
Ij 

A I 

li-wever, it is hereoy -rdered 

that fiA41 -rdel:S ^n the eriquiry rep- r-t 

sh-uld n^t be passed oef-re disp-sal -.t 

the representati-n t- be filed by the 

Applicant. 

P- CHAI PYLAN 

AL) 

I 


